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NO. 1 L94 	199 

PETITION/REVIEW AkPLICATION NO. 	 (o.A. 	- 	) 

APPLICANT (s) 

VERSUS 

Or 

	

.34 	 RESP ONDE (s) 
• 

ADVOCATE FOR 
APPLICANT (s) 

_ADVOCATE FOR 

RESPONDENT (s) 

ICE NOTE D A T E 	' CO(JRTtS 	ORDER 
__ ---------__- 

25-1-94 Heard learned counsel 

.--.'• Mlakar on behalf of applicant 	-z - 

Shri Khagendra Mohan Choudhury. 	' 
Perused the statements o 1 gr1eva*c 

i and reliefs sought for in this 

• 	: 
application.  

This application is admitted. 
Issue notice on the respondents 

under registered post. Sr.C.G.S.C. 
Mt,S 1 Ali receives copy of the 

, application and prays for six weeks 
time to file counter. Time allowed 
as prayed for. 

List on 15th M3rch 94 for 
counter, and  further orders 

l.rn. Vjce—hajran 

Albmber 
r 

: 



O.A.No.15/94 	
I 

- ' 	. 	C A I.E J 	 COURT'S ORDER 

'16394' 	Learned counsel Mr B. rlehta 
t 	 .., 

,ispresent for the applicant. 

...j .. 	 . . 	
I 	•. 	

'Learned 	 Mr S. Au 

,prays for Six weeks time to file 

... .. 	. 	 t 	
. 	 ' counter. Time allowed. 

List on 6.5,94 for counter 

,. 	... .ad further orders. 

UiCe—Girma 
..... 

n.km.' 	.. 	., 	 Member 

a 5 - 	.- 	L 	 . 	• 1 	 . . 	.. 	

. 

. . . 	 .'... . 

•.6.5.94 	Learned counsel Mr B.Ilalakar 
. ...........' 	for th 	pliant pr 	ent. Sr. 

... 	. 	. ...... 	 Mr. S.1i is indisposed and 

Mr A.K.Choudhury submits for six 

weeks time to file counter on 

' his behalf. Time allowed as prayed 

for. 

List on 20.6.94 for counter 
-. 	rt94 	 and further orders. 
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OFFICE iOTE 	DATE 	 COJRT!S ORDER  

,4. 	 :1-9-94 	Mr.B.Malakar for the applicant. 
'Mr.S.'Ali, Sr.C.G.SC. for the respondents. 
Four weeks granted to file written 

'statement as requested, by Mr.S.Ali. 

	

I 	Mjourned to 7-10-94, for fixing a date 
• 	 of hearing. 	

' 

	

• 	 Vice—Chairman 

1 	•i  - fC -, 4' 	 im 	 Member 
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	lAql 	/ 

7.10.94 	 Advocate for the applicant heis 

	

• 	 , 	on leave. Adjourned to 7.110994 for 

• t, -__••____ 	., 	1 	
, 	 orders. In the meantime liberty to the 

.respondents to file counter. 

Vice—C.airman 
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* 	 I 	 , 	 Me4mber 
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44:&- ItiM-J11v 

7...11-94 	To be listed for fix inq a date of 

• 	 ;hearing on 51i.95. In the meanwhile written 
•statement, may be filed. 
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: No e  for the plitant. 	thouçth 

'Mr • S ' j 	the r esndent s ha\ filed 
, a I eare nothat does 	mean th 

?the aPplicant'\counsei shoI 	not aend 
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b ' 	 I19-296 	 None for the a
.
plicant. Although 

S 	 I 

vMr.S,Aji for the resppndents has filed a 
m 	 . leave note that does not mean that the 

;applicant's advocate should not attend 
I 1 	' 	

to the matter.Consequently Q.A. is 
5, 	

dismjssed for default. No order as to 
Ogg 
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